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350/00457/2016

No OA Date of order : 5 8. 2016
" Present:. - Hon’ble Ms. C. Majumdar, Judicial Member |
' ' Hon’ble Mr P.K. Pradhan, Administrative Member
!‘ o |
SR PRASENJIT MONDAL
‘ | o S e . N
: S . ' VS
o } _‘'UNION OF INDIA & ORS.
i A s U
For the?applicaﬁ‘t-' : .Mr:S.K.Dutta, counsel
' : i o
For the.respo dents' " Mr.S.K.Das, counsel
'. 0 R D E R (ORAL
' Ms C. Malumdar, dJ. M

Heard both the 1d. Counsels

2. At the tlme of ﬁnal hearlng of this OA the 1d. Counsel for the respondents

has produced] an ofﬁce order dated 21 3. 16 It appears from the said order that

the apphcantJ has been posted at Kolkata under CPDRE Kolkata agamst the

exrstmg

o e o wdens
i ~

'him whi

LN

vacancy V1de order dated 21 3.16 1ssued by the Sr. Personnel Ofﬁcer

for General Manager, CORE ALD

I ra

3. d| Qounsel for the apphcant submlts that this order was not served on

Jée w4

ch priompted him to move this OA challengmg the rehevmg order dated

3 16, and corrigendum dated'9.3. 16. This Tribunal passed an interim order of

stay of the corrlgendum as well as the rehevmg order.

4, Ite

appears that the applicant: has made a prayer to quash or set a81de the

i

impugned corngendum dated 9 3.16 and also for further orders, the apphcant s

§

contentron was that he applied for the post of DSTE RE Kolkata on deputatron

.but in vi

i

i

. we find

pos‘ttnjg 1
B

[

ew oif this corrlgendum he,was directed to Jom at Allahabad against the

I

existing vacancy.'

5. Be that as 1t may 1n view of the order WthI’l has been passed on 21.3.16 -

that the rehef as sought for by the applicant has-been granted by

him at RE I{olkata only. Accordingly the applicant shall report to CORE
o
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Eh "'.:f'_j,_; %at Allahabad W1th1n one week and thereafter the apphcant shall join the post at
within 07 (seven) days from the

'Kolkata in terms of the order dated 21.3.16

.(

- "date of repo rtmg at Allahabad.

the OA is dlsposed of W1th the aforesald direction. No order is

6 | ‘Accordmgly

passed as td costs

(PKPRADHAN) - . (C.MAJUMDAR) )
MEMBER (J)

MEMBER (A)
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